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O R D E R 

 
 
 

PER PRASHANT MAHARISHI, AM: 

 

01. This appeal is filed by assessee against the order of 

learned Commissioner of income-tax (Appeals)-3, Thane, 

dated 13th December, 2017 for Assessment Year 2014-15.  

02. At the time of hearing of appeal, the learned Assessing 

Officer brought to the notice that on 10th March, 2022, the 

assessee has submitted a letter where he has opted for 

Vivad se Vishwas scheme, 2020 and also been issued form 
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No.3 and therefore the appeal filed by the assessee may 

be treated as withdrawn.  

03. The learned Departmental Representative raised no 

objection. 

04. On careful perusal of the letter dated 31st March, 2021 

submitted by the Authorised Representative of the 

assessee that the dispute involved in this appeal has been 

settled under direct tax Vivad Se Vishwas Act, 2020. 

Therefore, the appeal of the assessee may be treated as 

withdrawn and dismissed. In view of the above request of 

the assessee, the appeal of the assessee is dismissed. 

05. In the result, the appeal of the assessee is dismissed.                             

Order pronounced in the open court on 21.03.2022. 

 

Sd/- Sd/- 

(SANDEEP SINGH KARHAIL) ( PRASHANT MAHARISHI) 
(JUDICIAL MEMBER) (ACCOUNTANT MEMBER) 

 

 

 

Mumbai, Dated: 21.03.2022 
Sudip Sarkar, Sr.PS 
 

Copy of the Order forwarded  to :   

1. The Appellant  

2. The Respondent. 

3. The CIT(A) 

4. CIT  

5. DR, ITAT, Mumbai 

6. Guard file. 

BY ORDER, 
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True Copy//  
 

 Sr. Private Secretary/ Asst. Registrar 
Income Tax Appellate Tribunal, Mumbai 

 


